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vate Members’ Bills
and Resolution

Mr. Speaker: Is the
withdrawn?

Shri Bal Raj Madhok: I press it, Sir

amendment

Mr. Speaker: Then, I :;hall now put
his amendment to the vote of the
House. The question is:

That at the end of the motion, the
following be added, namely:—

“and feels that the enquiry was
vitiated by the presence of the
Vice-Chancellor of Aligarh Uni-
versity in the sitting of the Com-
mittee against the  assurance to
the contrary given by the Minis-
ter of Education on the floor of
the House and by the atmosphere
of terror created by certain in-
terested parties as a result of
which many intending witnesses
did not appear before the En-
quiry Committee.”

The amendment was negatived.

Mr. Speaker: The main motion is a
Tormal motion. It has been discussed.
The question is:

“That this House takes note of
the Report of the Aligarh Muslim
University Enquiry  Committee,
laid on the Table of the House on
the 21st April 1961.”

The motion was adopted.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

EIGHTY-FIFTH REPORT

Sardar A. S. Saigal (Janjgir): Sir, I
beg to move:

“That this House agrees with
the Eighty-fifth Report of the
Committee on Private Members
Bills and Resolutions presented
to the House on the 9th August,
1961.”

Mr. Speaker: The question is:

“That this House agrecs with
the Eighty-fitth Report of the

Resolution re: I
Individual Income

Committee op Private Members
Bills and Resolutions presented te
the House on the 9th  August,
1961.”

The motion was adopted.

15-43 hrs,

RESOLUTION RE: INDIVIDUAL IN-
COME—contd.

Mr. Speaker: The House will now
take up further discussion of the fol-
lowing Resolution moved by Shri
Kalika Singh on the 28th April, 1961:

“This House is of opinion that
in order to achieve the goal of
socialistic pattern of society the
individual incomes should be so
regulated that the gap between
the maximum and minimum in-
come is reduced to the ratio of
10 to 1.”

Out of 1} hours allotted for discus-
sion of this Resolution, 25 minutes
have already been taken up. Shri
D. C. Sharma.

Shri D. C. Sharma (Gurdaspur):
Mr. Speaker, Sir, I have read the
Resolution put forward by the hon.
Member Shri Kalika Singh. I listen-
ed to his speech last time with rapt
attention. I have again read through
his speech as it has been reported in
the proceedings of the Lok Sabha.
On going through all these things, 1
have come to one conclusion that this
Resolution is motivated by some very
fine sentiments. This Resolution is
steeped in a very idealistic spirit and
it takes us to those goals which we
all cherish and which we all have
in view. This Resolution refers to
those objectives which are the most
cherished objectives of our Constitu-
tion and the Directive Principles  of
our Indian Constitution.

Now, Sir, first of all I want to put
one question. Has anything like that
been done in any country of the
world which has socialism as its goal
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[Shri D. C. Sharma]

or which is a socialist country?
Looking at the map of the world we
find that there are some countries
which are described as capitalist coun-
tries. Of course, even those countries
say that they now practise people’s
capitalism and that they are not capi-
talist in the old sense of the word.
There are some countries which are
not fully developed or fully industria-
lised, where the standard of living is
not very high and which are trying to
improve themselves economically and
industrially. When I look at those
countries of the world where socia-
lism is practised, so to say, even they
do not have this kind of a ceiling
either on the minimum income or on
the maximum income of an individual.

Now, I want to refer to a country
which is a socialist country but I do
not give the name of that country
because if I give the name of that
country there may be so many alle-
gations and counter allegations and
so much controversy and counter-con-
troversy. In that country, by and
large, the minimum income of a per-
son is about Rs. 150 a month. But
the maximum salary which some of
the persons draw there is about
Rs. 15,000 a month. Therefore, even
in those countries which swear by the
name of socialism, there is no such
thing as this: if the minimum income
is one, the maximum income should
be 10. But one thing is there. In
every country of the world today, be
it socialist, capitalist or democratic cr
of other kinds, the effort is to level up
the salaries and incomes c¢f persons
who are, if I can describe them as
such, in the low income group. That
is, in every coumtry of the world an
effort is being made to level up  the
starting salary of every worker.

In my country, fortunatly, or un-

fortunately, we have divided ocur
workers or our officials.ifito , four

classes. There are the class IV" em-
ployees; then there are class III em-
ployees, then class II employees and
then class I employees. I am not very
happy to see this kind of division of
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workers in Government or elsewhere
into these classes. This is a kind of
administrative stratification. If I am
against social stratification, 1 have
every reason 1o believe that this kind
of administrative stratification is very,
very pernicious so far as this country
is concerned. Not only this. There
are strata of society between one
group and another group. Ciass IV
does not mean only Class IV. There
are so many strata in Class IV and
Class III. All this is very depiorable.
To all these people, we have been iry-
ing to give a better deal or rather we
have been making an attempt to give
a better deal to Class 1II and Class
IV employees. We have also been
making an attempt to cut down some
of the allowances and additional per-
quisites of office, which some of these
officers and others have beep getting
in the higher income group.

If I understand aright, the gap bet-
ween the lowest and the highest, be-
fore India became free, was in
the proportion of 1:80. Now, the gap
between the highest and the Iowest
in free India has been narrowed and
I would say that it is now in the pro-
portion of 1:30. Of course, 1 look
forward to the day when this gap will
be further narrowed down, but T be-
lieve that to give this kind of numeri-
cal description to this gap is not con-
ducive either to the efficiency, well-
being or prosperity of the workers or
to the prosperity of our country 2s a
whole.

One thing to which I may draw your
attention and which I am keen about
is that the Minimum Wages Act should
become the norm of ¢mployment in our
country. It should be so not only in
the puolic sector but also in the pri-
vate sector. There are so many sec-
tors in our society—agricultural and
other sectors—where the minimum
wages have not been prescribed and
where even if they had been prescrib-
ed they have not been implemented.
There’ are so many sectors of our
society where this thing has happen-
¢d. There are some other sectors also,
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as for example, the white-coilar wor-
kers, where the minimum wages have
not been properly dealt with. There
are some persons who have tried to
whittle down the wages of these per-
sons. In order to realise the socialist
pattern of society, we cannot be
rigid in this approach. Who knows
that it might come about, that a day
might come, when the difference bet-
ween the lowest and the highest may
be just 1:2 or 1:3 or 1:4 or even 1:57
Therefore, this kind of rigid approach
which my hon. friend Shri Kalika
Singh applies to this problem is not in
consonance with the socialist pattern
of society. This approach should be
kept as flexible as possible, for we
cannot legislate for all time to come.
We should go on legislating from year
to year or from Plan to Plan, from
one Plan to the next Plan. Our
Prime Minister has said—and I think
that is the view held by some other
statesmen of the world also—that we
should not talk in terms of a five year
Plan or a seven year Plan or a ten
year Plan but that we should talk in
terms of a Plan which is being shaped
every year. Similarly, I say that this
narrowing of the gap between the
high income group and the low income
group should be kept under constant
supervision and scrutiny. We should
go on adjusting it to our  economie
conditions as time passes. Therefore,
to legislate for all time to come,
namely, that there should be a  pro-
portion of 1:10 and all that, is not I
think, good economics and it is also
also not good socialism.

Another point is that our country
has been thinking for sometime past
in terms of wage boards. We have
got wage boards for so many indus-
tries. There are some industries in
which we do not have wage boards.
We are trying to have these boards
for them also. My feeling is that the
principle of wage board should not
only be applied only to industrial
workers, but to other kinds of wor-
kers also. Why should not there be
a wage board for teachers and for
journalists? Of course for journalists
it is there but it is not being fully
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implemented. Why not there pe a
wage board for all these different
kinds of intellectual workers? All
of us are workers, whether we are
white-collar workers or non-white
coliar workers. So, this policy of
wage boards should be extended as
much as possible and there should be
wage boards for all kinds of  wor-
kers. I think that these wage boards
should keep under supervision all the
different problems connected with the
salaries and allowances and other
things.

15°55 hrs.

[Surr JacaNaTHA Rao in the Chair]

Another problem that deserves at-
tention at our hands is this. The
public sector can be kept under cheak.
If we give a high salary to some
Secretary or Additional Secretary
here or there, there will be a question
about it in Parliament. The Minister
will be answerable to the House as
to why it has been done. AIl these
things are under supervision all the
time and we are very conscious of
what is being done so far as the public
sector is concerned. But I feel that
in the private sector, it is the law of
the jungle that prevails. There are
no rules that govern the salaries in
the private sector. We are irying to
bring this private sector under con-
trol. There is no doubt about it. I
feel that it will take a long time be-
fore this private sector can be made
to obey the law of a socialist society.
Look at the fabulous salaries which
some of the people in the private sec-
tor draw, and look at the allowances
that they get. Look at the perquisites
of office, which they get. If you bring
these things to the notice of the
public, they say, “They are not doipg
anything; they are getting salaries
inproportion to their capacity for
work.” I know what their capacity for
work is. Therefore, this point re-
quiret 'to be considered and I.think
that "the Deputy Minister of Finance
who is sitting here will take it into
consideration. The salaries which
some of these persons get should not
be out of proportion to the salaries
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which some of our men in the public
sector are getting.

‘We hcove certain companies in India
which are not our own. They are
managed by other countries in  the
world. They have their head offices
in England or in some other countries.
Those companies give to their national
employees very high salaries and they
give to Indians, who are rloing the
same kind of work in their companies,
very low salaries. This is another as-
pect which ought to be looked into.
The intention of the mover of this
resolution is that the socialist pattern
of society should grow from strength
to strength. What he wants is this.
Anyone who works and lives i; this
country should know that he is living
and working in the country  where
there is equality, social justice, and
no difference between one man and
the other man. Everyone should have
that feeling. You cannot give that
feeling to these persons unless you
do something about it.

16 hrs.

Take the case of Class IV employees.
The other day I received an invitation
from the Class IV employees’ union
in Uttar Pradesh to attend their con-
ference. I do not know why they
send that to me but anyhow I get it
every year.

Shri S. M. Banerjee (Kanpur):
They send it to you because vou are
a good man.

Shri D. C. Sharma. These Class IV
employees have to be looked after
much more than before. Why? People
ave not going to Judge India by the
multi-storeyed buildings that we put
up. The other day a young lady from
some other country came here and
said, “We come to India to see four
things: The Prime Minister, Taj
Mahal, snake charmers and the poverty
of India”. That is what she told us.
People from other countries come to
India to look at the poverty of India.
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Of course, during the last ten years,
we have tried to overcome the poverty
of India to a great extent and I pay
my compliments to those persons who
work eut our Plans. I am glad when
our Third Five Year Plan is imple-
mented, the poverty of India will be
more diminished than before.

People do not judge us only by the
Taj Mahal that they see. They also
judge us by the slums that we have
in our country. They do not judge
us by the bunglows in which our
Class I officers and Members of Parlia-
ment live. They see other things also.
Therefore, the intention of the mover
of the resolution will be fulfilled and
his desire will be satisfied if we do
something to level up at least the in-
comes of those who are at the bottom
of the scale.

Look at the Central Secretariat
Service. Look at the lower division
clerks. People continue to he lower
division clerks till the end as if lower
division clerkship is something by
birth. Just as I am a Brahmin by
birth and I continue to be a Brahmin
till the end of my life. Lower division
clerks come and say, “Look at our
condition”. Something has got to b2
done to step up the resources of these
persons. If we do that, I am sure
vwre are giving reality to the socialist
pattern of society. So, we should do
something for these Class IV
employees, lower division clerks, etc.
so that they can realise that we are
trying to have a socialist pattern of
society.

In spirit, I agree with the mover of
the resolution; in theory, I am at
one with him. But when it comes to
actual practice, we should not adopt
a rigid attitude, but a flexible attitude
and we should see to it that the in-
comes of the people in the lower group
go on increasing and the incomes of
the people in the upper group go on
decreasing as much as possible, so
that the gap between the one and
other becomes narrower and narrower
as time passes.
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ot o a.dq (W) FAnfq A,
§ gHET. AT H 4g TAE a9 §
fem gegaie 24T E | 3H WA & Hife
g Tt S A vF ySg mArA Tz
g fx amTaqY 9IS ¥ O &
fam zudr agA ffsz a7 & oo
T waT JfEn wiv I qmA F ag
o vz 2 5 gz gmm aga ffae
2 & auaA g {5 77 =099 AW
o1 AT A &1 g7 2 fF ww A
sfas 7 afaw A a1 AT gfressi
g mrafaa fe=r S0 1 gz &1 9=
fan uzsl ST A9 8 | AT AATAAE
a1 ara At faar #faa & w ogw =
I FT TE E | TH AT R AAEL
F $T T 7F &, A7 gt a7 2w
T v N giER 1 AR AT @
# | gg WG ZHF! ARSI HATH
N FHix ¥ AFF fan v grazaw
%TA £ | TH gEATE AT qRA AL AG
3 fr afars #or wwE osEE
fr=a uw A 27 g #wfu® A7 JEvag
% qEr gmr wifgn 1 & wwwar g
HATRFTEY 1L &1 Q40 F74 ¥ fov A%
T H O W F AT gE FIA
e uifEm

T gq A £ fraw 3 ofav g
gfus @ ofuy 9 ofas a7
IDAWT FT FF q1 ATFTHT JI T Z0HT
FAL F AN FT FHGAT G TF OAT
ey w1 A9 & AW # ARy
agt &, afFw wx fogs 0¥ awi i
frafy &1 3@ SITY &7 9aT W fF o3
T # qafaat F1 qATE a9 8, 99
FT AR FT aq=aTe 9 B g
X I AT H RS a7 A9 Y
I FZEY T IR FI3 ATH T8¢ (77 |
I M GR i § W e A G
2, 3 gfrr A AR @@ we
g a1 | g AR W v A
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W AR T WA A F fE T
qdr avg Wifasw arni #1 T w0
afew 3% a8 7w F AU 2w
At #1 Ja°T FIT 2 ATE sy
FM FTTHF | I [T qg T TqAT
ST & fF SA%1 uHEdnTe wEe &
ZHT TIfE, TAFT SAeT 7 ST AW
fa=mn =fge | W ag AT W fE
TZ T ARAU & IA7 fhar @
F@ & AW T T F IS a7 |
fot am F<7 %, a1 § " g %
TAHR! HAT FT WRIETC SHAT AT |
T ST g FTHFIT 2 IGHT AT HTTHY
oAt &1 Emn | zafad & wear g R
T g FT AKTT H GHIFATE FT HIL
FET g AT wq @ 3W A
gaEAE B a1 @ F, afvg ow
TSHT A A H 9gA AT & g FT@aT
2 5 3\« A ST & G5 A g
o sa+1 ot aw dm @k
IR AR ¢ AF Fa7 97 2
Y g § 37 w9 qAfET g fF o
TIEHT FT ATH WY F& &7 aenm qr
% S & ol wEd w1 owEET av
FRATE | A9 AU T gaEAT qg 4 F
& % wFar | e a dar @ Faw
g1 AU ASTT FT A<H ATNA T qFA
& w3 AT @ g §, WO A=
F1 78 el 7 ACAT F397 a6 5 |

AT qTHTT F1 AT w4r @ 3T
F UF IITEAW AT ATGAT § | T ;ITHY
a1s & &1 9w § AT gEwr maHA &
fot a1 ST & 1 4 g ¢ F Y et
H qge | faw w1 faan s iz
e § fF swwr fram s sifge s
o1z faw #7 y@r § | e g e
1 @ifs g 2 f& st ¢ f@m &
WET § IR @Er fawr smar @ W
T fer smar & fF e sger g
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[ &g atsa]
| T @, AR W oA fm o @
IAY Fr 9T & fF q W F ) A
TIHT FHISATE 2 | ST AY T8 AT(EQ
o A me faa Frow@n € 3@ wEwr
@A fear g AR St < faw o
& 394 w1 O fF qW FTH w9 wA
e TAT ATHER IA I I EY
£ | o e g & @ € R e
HEHT  H AHES agdr I @
R gEd aTE FA AR A O W
A # gfg & a0 91 @ E
i3 3@ £ 5 gak S8 W1 Atey
¥ 1 39 [oF F 9§ WA I A
F AW A § IT H FW qgA AT
gofT T & 1ew I & faerd &
7z Suie 71 & 5 ag e )
TR gfer & s Yo ¥ W Ig IHIG
T8 FT aka 5 a8 o /W 5
ITHI TTE AF T FW FIAT § AT
g | Wro o U ¥ AFAT WY AL
g 3 7 & ag ¥ & fF o =
EATET ¥ TET ¥ T & WA A
AR "l & oft A SR |
TR AR AT FTH FIA a5 AW
TR aa @ | TR F
TR T FEA E A TF aTE at
Tt W, WEETA AT g -
it ¥e #1 faeel 9T gl aww
T AT A AT FRTT Ao A/

TR i St ¥ Fr 5 smEEE
¥ ¥ dfF ARl w1 qerg saner
faeeit & zafau ofees &2 § g
S B R (R B A
gH | & oAt off & 3@ ¥ @gAd Ty
g1 AT | Bfew § SH qEAT 9
fx: wrgdz d3z< F1 W SR IAT
§ AR o e FW e g 7
ifex a2 @CFTX Z1 a1 TEHE A
foreETe 8 )
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77 T 3 fF R g9 W gg
Iy =afe 7@ faw a5, § Tawl A
HTAET | HFT TRFE G A WY A gq
g A & a w0 g
T qT & R R o9y e e
[T FT IS AN T AT T ST |
A W7 AT R 99 gH Ygae d9e7 ¥
W qATE 9T FE JF A Az
AF =0 T § § AR F1 A= AqEare]
9T T T FT g | A F Agm
ff WR T g FATEAR F A7
ST £ & W WS g8 S W ;i
ENT | 5 AoRl § qEISER § SR
F g s fF fargeare a1 amsas
FAT & | WG qg A1 TF ey A a & B
UF FOT 49 9T @@l g W F I
¥ #g wv § 5 I ow Gar & gat
7T a3 3fea fom 3o &1 gF @
mrefear 7 & Y Suw Y FAEET a7
T 2 7 1T gET aTq AT FHTSETEY
fagrr & T & amp g6 & 1 T
T & 99 fegem & |WSER
& F13 wefear A8 & fF so¥ wr
g AR Ay fFe a0F 7 o # amn
s o fafwsr wet & TR guT &Y
FY AN F FH TF AAF TOF T
AR 1 foar @ g S R uw g
I FT qLEAT AT FI TG WT & 1 I
| TET A9 a0 T2 8 o 3
AT GITaATE et § ffd w1 F
T 7 AT 7

TF AT AFGAT FTE AT F
GUERAII G R L G EC
ug AR TEAT @ OF A oA
T T ATEHT AL AT FIT | AT
F ATEl H IEHEAI B OFTH @
FTAT qAT & HL IR 978 7 AT
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¥ e et &1 owEr At g
arEm FEifE 98 qEl § oA dEn
g9 A2 F qHq | I, AL AT F qGT
g qF 9 A0 T G A AT §
SR AT FE TR 1 Afa Aot )
SV S | g @ ag =fge
Y W S G F e & A i
AT 37 § I 9T U a0 I AR
Tg S #Y s & sanar fear 9 S
fF araee & | BfFa ew ggr s
faeg 39er & | UF q<E 9 F @0
Hred @z &1 A1 fF 39w #1 @d%
TFAT 1, AEH &1 |IE FhaT 21 A
T T FIHAT F1 @A FHaT g1 AR
IO T INF qFES § AT RS
FYET [T T AIHT ITHRATC 21 av
ag F ST FFAT & ¢ WTIASH AR HY
I TS TS A FT AFTIAT FT 993 ¢ ¢

I g AR e ARl &
g AT 7 I 2 F 98 g9 F1 AW
o & oo AfwEE F1 1 W g
FRT AYAY qAEaTg I F1 AN Fd 2
A7 BRA I 9T AfAgt I= Ty E
gler W FEAT A wYAr HE &
fow geam #T & A FEHAT | WAT
g fadi 9=iT oF gz &1 o4 )
IEW T F A fF g W A
qAEag & g | SfFd 3T FET A
AT FIA FT /S Fe @ A
AT AT FTH qETE 7 AT W ITFT
wiawr gaT § FeFt g & #9q I
FETA A0 # arfew famn o s
2 & 7€ | 9= Aafasa #1 7o faw
AT | F FEER § EAT A § o
g HIE qrad $% @ F ? 98 q1 Had
ANA AEF A F L AT FC W
| ffT e A 59% fau a3 sgmr
forar & gAY wedt 7 AW aEEE §
AR WEFHTAT & W ITH 71 Avfaa /R0
4 IEHT IR A § T I 7T
aF FAT GATSETE AT fF TH ALE av
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TEEI F 3T AT AW W gEdr
TIEH gAIR FHATNAT & T=4 I qHY
% afg q7% ?

# awman g fF swEs wgrg §
T YEATE F GG F FEE FV
FAT AW | AW T AT [ATET T
T5, AF AT A1feT 1 wfaw & wfas
&A1 3T 1@l & VST AR & 9 A
aifer <t f& @ IEET @ga G
AR Y W & | UISEIE FT AT
oo g 2 fF owrer 39 ¥ S T s
amaT he g 2 39 3 fwar S oo
it frgs fedi feewreive 1 s
IR AT AT QT AT | S A RS F
qTg FY T afeqql F1 @ FL FET 9T
fr & Y awaer & gfer & el
FE F 39 qOF T GO grAd H 9
[QAT Saw e $4Q & | fow St
F A AT FW AN Tew F AT Q@
g IF § | MR ¢ AR %o F wUT
FEITEl ¥ THET T @) A TF GHIS-
T FT A TGT AT FIT RO [ 59
1 GTEHTT FT AT A1(GT | ZHF Sq1€T
aaeaTel # % gt gmT arfew | A
qrl ) qEETEl § 2 A &
¥ for o aofier & et & B ST
aTeTg &9 F A1 gX =g WY avy
FTEHT gAT 7 &Y A | AR 7R 9
T faame wieg & o Looo TwEmTE
qTH AT AEET A S T TEY F |
Tafay 7 F18 ara T8 & 6 3 g
aly qeTE Ag & 1 A ET A
FE AT A FRA g fF A g o
WoF T GAWER B AR F T4 7
a1 gd g7y ww0 w i w7
oI T3T WY a7 A w1 4
¥ g g fr g areErel F WE A
F AT | TEET qFRI A ST AR AR
TATET FAT @ § 9T O TH T |
T A® F AR A A A
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[*h @< qiwa]

foma g afaw ¥ ofus 9 & s
F, St Wfww ¥ dfeq # gawr 2w
gfaw ¥ sfew @ g o gw
T WAl § qfasw @R FT F
qTd Fg T4 § a01 g1 A fF are Ay
& Arfasw 1 79 § W) = §
Iz £ U g Ak fag & @
geitafadt &1 wre feq v fog agan
& Smar 2 A ag wfuw & #fus
wdet feq afafes agey et &« &
T § 7z 99w wEW fF = oaea
SEATT FY qIF w1 i ag AT ;|
F TANGETE FT AT T W F CE
T
Dr. Melkote (Raichur): Mr. Chair-
.man, Sir, a poor country that we are,
when motions of this type are made
before this House and when he says
that it is a socialistic pattern of society
that we are trying to form here and
therefore the difference between the
earning capacity of one and another
should not exceed the difference bet-
ween 1 and 10, it causes enthusiasm
in the general population. It is hard
not to accept such a resolution, but I
would like to place before this House
the various aspects of this question,
becaus~ simply placing before us that
the difference should not exceed bet-

ween 1 and 10 is not sufficient to my
mind.

Sir, if I remember correctly—I am
quoting figures of 1953, possibly there
is a lot of difference between then
and now—in the European countries
—1 happened to tour most of the
Fluropean countries in 1953-55 and in
1959 1 happened to visit Bankok,
Rangocn, Australia and some other
places—the minimum wage in England
was about Rs. 450 per month, in
France it was Rs. 600, in Germany it
was Rs. 700 and in Sweden and Swit-
zerland it was somewhere about
Rs. 750—I am speaking of 1955. In
1959, in Australia the minimum wage
payable to any worker was Rs. 650,
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and when I made enquiries I was told
that hardly any worker got less tham
Rs. 1000 per month. The general stan-
dard aof living in those places is so
high that an ordinary worker in
England possibly lives in a betier
house, dresses well and eats well than
most of the Members of Parliament
here. Wherever I went, whether it
was a boy or girl, wherever they were
working, whether they were cleaning
the pavements or white-washing the
walls of a house or cleaning a motor-
car or working as a porter in a rail-
way station, nobody was educated
less than the minimum of matricula-
tion. Whomsoever I met and asked,
they said that they had passed their
matric. Before entry into any pro-
fession they have to be at least 16
years and by the time they pass their
matric they get a minimum of Rs. 450
—this was in England, whereas in
Sweden and Switzerland it was Rs. 750
and in Australia a worker earned not
less than Rs. 1000.

The highest amount earned there
was not more than Rs. 10000. In
many of these places the difference
was somewhere about 1 to 10 or 1 to
12. 1 am given to understand that
many of the scientists and others in
Russia get as much as 30,000 Toubles
and the minimum wage structure is
between 600 to 800 roubles. There it
makes a difference of nearly 1 to 35
or 1 to 40. Even so, the conditions of
living are entirely different between
the European countries, the democra-
tic countries and the totalitarian coun-
tries, because when we consider these
aspects of the question we have got to
consider what are the things that we
have to do if we are to apply this cri-
teria of 1 to 10. This is a problem
which we have got to understand very
clearly. In Russia the difference is
that sales tax is imposed mostly on the
commodities that the common man
purchases from the market; because,
it is the common man that purchases
the maximum of commbodities, and,
therefore, the Government can get the
maximum of revenue by imposing
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imposing sales tax on the common
commodities. Here in India if we
impose sales tax on the common com-
modities, people resent. 1 am placing
the various aspects of the question
before the House for consideration.

In England and most of the Euro-
pean countries people enjoy good
health, various amenities in the shape
of housing, health and general sani-
tation etc. Then, education is almost
free in most of the countries. In
England among the students even in
the universities more than 70 to 75
per cent get scholarships either from
the countries, or from the university
itself, or from big donors, or from
the factories where their parents hay-
pen to be working.

So, it is not merely a question uf a
ratio of 1:10. We have to see hov’
it impinges on our general existence.
What are the amenities that Govern-
ment is going to give us? What are
the taxes that it is going to impose and
in what manner do we want them to
be made up? If I remember the con-
ditions that existed in India in 1948,
the maximum that any 'of the Secre-
taries in Government could earn was
somewhere about Rs. 2,200 and the
minimum was Rs. 30 for a chaprassi.
Today, even after the revision of
salaries by the Second Pay Commis-
sion, no official in the Government
services gets, generally speaking, more
than Rs. 2.200; possibly it is Rs. 1,650,
whereas the minimum that a worker
used to earn in India has suddenly
gone up. An industrial worker in
Bombay, Ahmedabad, Calcutta or
Madras does not earn less than Rs. 120
a month today.

Shri S, M. Banerjee: What about
the prices?

Dr, Melkote: I am coming to that.
I am referring to the various aspects
of the question.

The minimum level has gone up like
this. We are trying to improve the
minimum wage structure, though it
has not gone up as much as we desire.
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Though the level has not gone up very-
much, still, sufficient rise in the pay-
scales has taken place in India. Edu-
‘cation is becoming free. More ameni-
ties are given in the shape of medical
care and housing. At the same time,
there is a hue and cry from vested
interests, because they do not want
this rise to take place in the wages.
They complain that the cost of com-
modities has gone up because we are
paying higher wages to the workers
in the industrial sector. They do not
like the wage structure being re-
vised even for the white-collared
workers, as it is bound to have its
impact on the workers jn the industrial
sector. So, they are trying to pro--
pagate among the rural population
that this kind of rise in wage structure
and expenditure by Government an
huge salaries to their servants is going
to adversely affect the rural sector
and that their condition is not being
improved. This is a fallacy which has
been exploded by Communists long
ago. It has been found in all econo-
mies where the minimum scales of
wages have been raised sufficiently
high, to Rs. 600 or 650 or more than
that, that the purchasing capacity is
increased and, therefore, pari passu
the village sector is benefited thereby
an the condition of the villagers is
improved because the price structure
of the commodities has gone up. So,
this cry of the vested interests that the
wage structure in the industrial sector
or to the Government servants should
not be raised has not much substance.

Merely bringing the ratio down to
1:10 is not sufficient. Of course, it has
got to be reduced. But even 1:10 is
too big a ratio. I would say that it
should be 1:5 or 1: 3. Why should’
this difference exist in a coun-
try like India where we want to have
the socialist pattern of society, where
we want to give free education, public
health measures, housing schemes
and all that? Why should there be
any difference at all? But, even so,
in a democratic country like ours as
things stand, even if we accept this
motion, what would be the difference
that would accrue to the poor people?
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Our national income today has gone
up to about Rs. 12,000 crores. If it
is distributed among 44 crores of
pegple, the average will work out to
only Rs. 300 per person. So, by bring-
ing about this ratio of 1:10 the
poorer worker is not going to be bene-
fited very much more. But he will
feel psychologically that the difference
between himself and the top man
is not very much different from what
exists in ‘other countries which have
soc.alist pattern of society; he will
have a feeling that he is getting a fair
deal. That is why I said that even
this ratio of 1:10 is very big and it
should re reduced to 1: 5.

But here I will say that it is not
merely a question of bringing about or
reducing the -ratio to 1: 10. We must
try to give more amenities to the
rural sector where the cost of living
has gone up nearly four to four and a
half times, with the result that the
rise in wage structure has not been
equal to the rise in price structure.
Therefore, bringing about this ratio
of 1:10 alone is not going to sclve
the problem. So, I would plead
before the House that conditions should
be brought about in such a manner
that there is not merely a ratio of
1:10 but other amenities are also
given so that those disparities that
exist between the rich and the poor
are done away with. If that concept
is accepted, I am sure that this House
would welcome this proposition. But
merely saying the ratio should be
1:10 and then imposing more and
more sales tax on the poor people and
produce the conditions ‘'obtaining in
Russia is not a very welcome feature
for a country like ours. I would,
therefore, plead before this House that
it should accept my proposition that
the difference should be reduced to
1:10 or even 1:5 and, along with
that, better amenities should be given
to the poor so that the disparities that
are there are levelled down to the
minimum.

The Deputy Minister of Finance
(Shri R R Rhagat): Mr. Chairman, I
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was very closely following the speech
delivered by the hon. Member who
spoke last. In a very elucidatory
manner he referred to the concept of
a more egalitarian society that can be
achieved in this country and he appea-
led to the House that his proposal
should be accepted. I was not able to
follow fully what he meant. Anyhow,
I will bring to his notice, and also
to the notice of the other hon. Mem-
bers, an earlier resolution which this
House had accepted on this subject,
on 5th May 1956, which reads as
follows : —

“This House recommends to the
Government to take appropriate
measures to reduce the disparity
in income prevailing between the
different sections of society in the
country.”

So far as the principle underlining
the present resolution is concerned,
that is to say, ihe reduction of the
inequality to the maximum extent,
that principle has been accepted by
the House and the Government, and
in our successive Plans we have em-
phasized this point. If I understood
the hon. Member correctly, he wanted
the level or ratio to be brought
down to 1:10, or 1:5 or even 1:3.
Though it should not be applied
rigidly, according to him the objective
should be that over a period of time,
through following certain measures,
either integrated measures of econo-
mic development or taxation policy or
fiscal policy, the disparity should be
brought down to the minimum extent.
I would be happy if the disparity is
brought down completely to nil, quite
apart from bringing it down to 1:5 or
1:3. Hon., Members quoted the sala-
ries or wages in more advanced coun-
tries of Europe and stated that it is
roughly 1:10 or 1:12 and that the
maximum salary was not more than
Rs. 10,000.

But the Resolution speaks of income.
I can understand that the minimum
wage in England or in Sweden or
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Switzerland may be in the range of
Rs. 600 to Rs. 750. In the UK. the
salary may be Rs. 10,000, but the
incomes are larger. So, it is not in
the ratio of 1-10 or 1:12.

My point is that the Resolution
speaks of a rigig ratio of 1:10 which
has not been achieved so far in any
country of the world, even in the
advanced countries. Rapid economic
development has a general tendency
of reducing inequalities. Whatever
may be the economic or ideological
set-up, the very pace of economic
development has tended to reduce the
inequality in the countries well known
as the capitalist countries. In the
socialist countries also, particularly
in the Soviet Union, this very con-
cept of reducing inequality by way of
reducing the salaries has been given
up. It is more or less a phenomenon
of economic growth in which we have
to follow a certain rational or scien-
tific process which arises as a result of
the impact of development. We have
to bear in mind various considera-
tions. It is not that we follow a cer-
tain pattern. It is not that if you
reduce the inequality between incomes
or in salaries, it is necessarily a step
towards socialism. Socialism has
become a part and parcel of the way
we achieve eccnomic development
bringing about the maximum good
and the largest opportunity to the
people. It is more as a way of econo-
mic development of the country than
as a way of related incomes or sala-
ries although the latter is true that
in any socialist economy whatever
inequalities there may be, whether of
salaries or of incomes, have to be
reduced. But basically they have to
B0 more in conformity with the rapid
economic development as also with
the ownership and control of all the
economic apparatuses of production
’_by the community. But where the
introduction of levelling down of in-
comes or salaries comes in the way
of rapid economic development or of
various incentives for going towards
& very speedy development, it has been
gven up both in the capitalist coun-
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tries and in countries like the Soviet
Union.

The hon. Member quoted some
figures. I can only emphasise that it
is well known that the Soviet Union
has followed a policy of incentives so
as to lead to greater productivity.
For example, the salary differences
are quite considerable. It is 1:35 as
it has been said. Also, they have
found it necessary to make large pay-
ments by way of bonuses and other
benefits to workers and managers who
make a special contribution to pro-
duction. The idea is that reducing
inequalities is not an end in itself.
But in the overall march of socialist
economy, as they call it, if it is neces-
sary to give certain incentives or if
it is necessary to give higher wages
or higher salaries to the top classes,
they have given them and have given
them for good reasons and in the good
interest of the march of socialist
economy.

In the Soviet Union, as it is well
known, these incentive payments must
be judged in the light of the fact
that progressive direct taxation is
particularly unknown there. So, the
point is that it is correct to follow
the policy which the House has accep-
ted in 1956, namely, that we accept
the policy in general terms and the
Government must make efforts to-
wards reducing inequalities.

Shri Kalika Singh (Azamgarh): To
what extent?

Shri B. R. Bhagat: To any extent.
To whatever extent that is possible.
We should not commit ourselves to it.
If it is possible in the interests of the
overall economic development and the
bringing in of the socialist transfor-
mation of society, as I call it, we will
reduce the inequality to zero and not
only to 1:5 or 1:10 or whatever it
may be. It is a purely pragmatic and
practical approach. But if it is not
possible, we will maintain that
because we cannot do it.
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[Surt Hepa in the Chairl.

That is the practical approach so
far as the principle underlying this
Resolution is concerned. Any rigid
proportion or level will not work.
For example, I may try to analyse
what it would lead to. If we follow
the ratio mentioned in this Resolu-
tion, that 1is, of 1:10 what does it
mean in the present context of the
economic situation? According to the
Second Agricultural Labour Enquiry
Commitiee’s Report, the annual
family income of an agricultural
labourer varied between Rs. 319 per
year in Orissa to Rs. 755 per year in
Assam. If we take the average over
the country it may come to about
Rs. 500. That is a rough figure and
I am using it for calculation. Rs. 500
per year is the minimum income of
an agricultural worker, according to
the figures that we have today. This
Resolution says that there should
not be a gap between the maximum
and the minimum income of more than
ten times. If we have this ratio of
1:10, there should not be any income
in the country of more than Rs, 5,000
per year,

| AEIE AET  (TREH )
WY &R FI0T |

Shri B, R. Bhagat: I am interpreting
the Resolution as it is and am saying
how impracticable it is. The Resolu-
tion says tht there should not be
more than ten times difference
between the minimum and the maxi-
mum. The fixation of the ceiling at
Rs. 5.000 per year would mean that
the income-tax at the level of
Rs. 5,000 would have to be 100 per
cent, although it is 2} per cent today
and in the case of married persons
with two or more childern it is 0.7 per
cent. So, instead of that we will have
100 per cent. I do not know if the
House will accept this.

So far as the principle involved in
this Resolution is concerned, the
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House has already accepted it. The
Government is committed to that.
We have been following that on the
general lines. But the Resolution as
it is is impracticable. It cannot be
worked and has to be given up in
the shape as it is.

Then hon. Member opposite said
that the Government has no concept
of the socialism that it is following.
He said that he has a shirt and can
order another shirt meaning thereBy
that he wants to follow some dogma-
tic socialism which he has in mind.

Shri Sarju Pandey (Rasra): What is
your socialism? Please explain.

Shri B. R. Bhagat: I am saying that
you would like to follow some socia-
lism the picture of which you have
before you, namely, that because you
have a shirt you can order a similar
shirt. I think by it you meant that
you will follow some socialism which
is being applied in some other coun-
try. I think in the conditions of today
in the country that cannot be applied.
Even the votaries of socialism who
have established socialist economy in
other countries have given up the
idea that socialism in each country
will be of a different form and size.

Shri Sarju Pandey:
socialism?

What is your

Skhri B, R. Bhagat: 1 am coming to
our socialism. If he reads through
the Third Five-Year Plan which has
been circulated to hon. Members of
the House, he will have a clear pic-
ture of what socialism is and of the
picture of socialism that we are going
to have. I think the hon, Member has
not cared to read it. If he has not
read it, he will in any case get an
opportunity to discuss it. There he
will find a very, very clear picture of
socialism. It is in Chapter I, section
III—Progress towards Socialism. I
will commend him to that.

The real question is this. The cor-
rect approach to this problem is what
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is outlined in the Third Five-Year
Plan. It is on page 16-17 “Disparities
in Income”, Chapter I, section VI, If
hon. Members glance through this
short chapter they will find the cor-
rect line that we should follow in this
respect. I am saying this because
every session we have been having
this resolution. Although the House
has accepted the fgjinciple of this,
every session we are having this reso-
lution; and sometimes I see the embar-
rassing picture of Members who have
voted against the resolution again
coming forward and moving the reso-
Jution itself. I think it is better that
it should end, because the line indi-
cated in the Third Plan, which I am
sure the House will discuss and adopt,
gives a very clear perspective as
regards the range of disparities or the
measure taken towards reducing the
same. It says:

“In  this connection”—that is,
in connection with the question of
reducing the disparities in in-
come— it will be recalled that
the Taxation Enquiry Commis-
sion  considered a reasonable
range of incomes after tax to be
-about thirty times the average
family income. This broad objec-
tive should be progressively
realised over the next two or
three Plan periods. Although, in
wview of the low incomes of the
bulk of the population, this range
represents a considerable dis-
parity, it could be further reduc-
«ed as lower incomes rise.”

‘So the main question is that dis-
parities arise because our economic
growth has been stunted over a
period of time. The more advanced
the economy the lesser is the dis-
parity, as is evidenced in the advanc-
ed economies of Europe and America
as also the Soviet Union. Here in our
country this has been due to our
traditional society, feudalism, margi-
nal farm incomes, the inefficient way
of land tenures, inefficiency in our
farming or lower agricultural wages,
lack of industrialisation, pressure on
Ppopulation—all these aspects of our
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{raditional society led to high incomes
on one side and a vast impoverished
population on the other. It was
because of our arrested economic
growth., This is the basic cause of
the inequality. Let us analyse the
causes.

Now, when we bring out the society
from the traditional stage into a more
dynamic or self-sustained growth we
have to approach it in a number of
ways. And it also creates various
problems.

For example, the hon. Member who
moved the resolution said that the
very fact that the development pro-
cesss has gone on in the last ten
years hos in some ways increased the
disparities in income. That is true.
In a traisit. snal oeriod, at some stage
there has be'n a certain increase.
For examp °, { ke salaries. It has
been said thav the private sector is
paying very high sali ies, that Indians
in foreign companie: are getting less
and the foreigners are getting more,
and so on. That may be so. But the
fact is that most of the foreign per-
sonnel in the private sector are im-
ported from outside. In our own
public enterprises we are getting
foreign experts, paying them very
high salaries. The reason is that
there is such a shortage of technical
personnel that we have to pay them
at the level at which they get pay in
a particular concern. For instance,
in Bhakra Nangal we were paying
the Chief Engineer a very high salary.
He did the design and execution and
the fact was that there was saving in
time and in the overall economy it
was not very expensive. But the fact
that the salary paid was very high
cannot be denied. In some cases we
bhave to do it.

Similarly, in our own country to-
day, situated as we are, whether it is
the private sector or the public sector,
there is such a shortage of technical
personnel, scientists, engineers, ctc.
That is the reason why in the Third
Plan we are trying to expand the tech-
nical facilities so as to provide 20,900
trained men every year. But till our
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institutions produce the requisite
titutions produce the requisite
number of technical personnel there
will be greater and greater demand
for them. And whén there is a great
.demand for a thing, it acquires scar-
.city value. That is the reason why
for technical and other personnel we
have to pay a higher salary; because
the private sector pays them and we
do not get them. This is a transi-
tional period.

Then there is the impact of deve-
lopment in the rural areas. The in-
come of those who have lands goes
up quickly, because we give them
fertilizers, irrigation facilities, credit
facilities and other things. So their
income grows over a short period, and
there is a tendency for the incomes
disparity to increase. But we have
been following all these years, and
we are trying to follow in the Third
Plan with more speed and with
greater care, the method of creating
counter-balancing forces so as to
decrease the disparity, as for example
by co-operative farming or by reduc-
ing the size of the land holding. We
are criticised, “Why are you attack-
ing land when you are not reducing
incomes in urban areas?” That is not
the point. The point is that the en-
tire land management is so obsolete
and out-moded that unless we take it
out of its traditional form we cannot
have a progressive farming economy.
And that is why land celling is a
measure in the right direction, the
object being to increase the per-acre
production. As it is, either it is a
capitalist system or it is the manage-
ment of big firms or it is absentee
management by the land-holding
people. But if we divide the land
through co-operative management or
through small holdings we encourage
them to take to modern farming so
that the per acre production increas-
es. If a man having a small holding
has double the production per acre,
the income will not go down. So by
land ceiling it is not as if we want to
reduce the income in the rural areas,
but we want them to take to modern
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farming. And the future of agricul-
ture lies there.

In the urban sector we have the
fast growing public sector which
growr every day. We have the co-
‘operative sector. And by speedy
economic development, and also by
counteracting the reactionary forces
which during the transitional period
of economic development tend to in-
crease the disparity, by progressive
measures of taxation, by reducing
the income at higher brackets, by
various other processes such as our
direct tax, capital gains tax, expendi-
ture tax, wealth tax, by all these pro-
cesses we are trying to gear the
machinery so as to pull down the
higher income: not so much as to
break all incentive, but our aim dur-
ing the past ten years has been, and
during the Third and Fourth Plans
will be, to increase the lowest income,
whether it js the income of the far-
mers, the small farmers, or agricul-
tural labour or industrial labour, or
the middle classes. Wherever it may
pe, it has to be raised.

That is the only way by which we
can reduce the disparity in income,
and that is the only way by which we
can bring about socialism. Because,
socialism, as I said, is not merely a
questior, of reducing income; we may
reduce income. But that would be,
as is well known, distribution of
poverty. Unless we develop fast and
create all the sinews of rapid deve-
lopment and distribution, it is of no
use. Social ownership is such that
there is maximum opportunity for the
people, either in the way of universal
education, training of a large number
of technical pehrsonnel, percolating
down the lower and lower classes;
and we have a modern agriculture

and a strong and growing public
sector.

Through all these integrated mea-
sures of economic development we
will be able to reduce income; that is
by increasing the lower incomes to
such an extent that the disparity will
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be less and less. And I hope it may
be not one to ten, but one to ftive
or one to three, as the hon. Member
has said. With these words I oppose
this Resolution in the form as it is.

Shri Kalika Singh: Sir, the purpose
of my Resolution has been largely
achieved, because the discussion that
has taken place in tMe House has
given an opportunity fo the Govern-
ment to reiterate its policy regarding
disparities in income.

Some Hon. Members: Don’t with-
draw.

Shri Kalika Singh: In my Resolu-
tion, I had put in as the objective
that the disparity should not be
beyond 1:10. The Minister, in his
speech, has said that he would
be very glad if the disparity is reduc-
ed to 5, or 3 and even to zero. After
that assurance on behalf of the Gov-
ernment that the aim of the Govern-
ment ultimately is to have a socialist
pattern of society in India in which
the disparity would be reduced even
to the minimum, to zero, 1 think it
would be wrong on my part to insist
that the disparity should not be below
1:10. On the 28th of April, 1961,
when I moved the Resolution, I
moved jt with a view to impress upon
the Planning Commission which was
then formulating its policy regarding
this disparity in incomes to come to
some definite view about this. In
the First Five Year Plan, this subject
of disparity or reduction of inequa-
lity in incomes had not been touched
at all. In the Second Five Year Plan,
this was put in as one of the four
objectives. But, in the Third Five
Year Plan, which is before us, there
is a full chapter about it. I am glad
that the Thirq Five Year Plan says
that the essential problem here is ‘to
reduce the spread between the higher
and the lower incomes and to raise
the level of the minimum. I also
said that my aim is not so much to
put a ceiling on incomes, because
there are only 1847 persons in the
whole of India who have an income
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of over Rs. 50,000, but my aim is to
impress on the Government that they
should look to the foundational struc-
ture of the socialist society, the great
labour force. I think the labour
force in India must be about 20 crores;
it is about 45 per cent or 50 per cent
or nearabout that. When we have
got such j large labour force, we have
to look to the foundational structure,
that is we should look to
the floor rather than to the
ceiling. We should fix g3 pro-
per floor and try to raise the in-
come of the masses, and that should
be the aim of the Government also.
There are opposition parties here in
India. They just try to propagate
that we should aim at the ceiling
only and bring somebody down. But,
they would not look to the founda-
tional structure of the masses as a
whole. Now, the Minister has said
that he is also more emphatic about
the foundational structure, about
raising the level of the income from
below. With that assurance, I think
it would not be quite proper to insist
upon passing thih Resolution that the
gap should be 1:10, because the
spirit of the Resolution has been
understood by the Government and
the Government has also laid down
a policy about it. Therefore, I beg
leave of the House to withdraw my
Resolution.

The Resolution was, by leave, with-
drawn.

RESOLUTION RE: BAN ON EM-
PLOYMENT OF RETIRED GOV-
ERNMENT SERVANTS
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